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few casey where the expendityre is
not uniformly spread over the year
and larger provision is reguired to
meet the likely payments next month.
The itemsg where larger provision is
required have been detailed along with
the explanations for the additional
requirements in para 4 of the Note
to the Statement of ‘Vote on Account’.

The question was proposed.

Tae DEPUTY CHAIRMAN: Now
that there is a little quiet n the
House. I do not know what things
have been said and what things have
been taken down. Once again, Ishall
have to look through every word, full
stop, comma, very carefully because
1 may not have fully followed every-
thing. Therefore, 1 shall reserve the
right of expunction when I have read
through the proceedings of tcday.

Surr DAHYABHAI V., PATEL (Gu-
jarat): Madam, if you would permit me
to say a few words, I would like to
say that I feel very sorry that such
things took place in this House. We
have been sitting down patiently and
we would like order to be restoredin
this House. What I personzlly felt
very hurt about was that & Member
should ask the Chair to act in a parti-
cular manner. I think the Chair ghould
take firm action about this; other-
wise, there will be an end to every
thing in this House.

SurI A. B. VAJPAYER (Uttar Pra-
desh): Madam I entirely agree with
my hon, friend, Shri1 DahyablLai Patel
I would like to know what hag been
your ruling. Either the words spoken
by Mr Bhupesh Gupta shoulg be
expunged, or he should be asked to
withdraw before he comes back again.

Suart DAHYABHAI V. PATEL: Nol
expunged; he should withdraw them.

Tre DEPUTY CHAIRMAN: I have
asked him to withdraw and the words
should be expunged. I am absolutely
in agreement with the observations of
the two hon. Members.

The question is: J
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“That the Bill to provide for the
withdrawal ol certain sums from
ang out of the Consolidated Fund
of India for the services of a part
of the financial year 1964-65, as
passed by the Lok Sabha, pe taken
into consideration.”

The motion was adopted,

Tax DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 ang the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SuariMATI TARKESHWAR] SINHA.:
Madam, T move:

“That the Bill be returned.”

The question was put and the motion
was adopted.

THE APPROPRIATION BILL, 1964

Tae DEPUTY MINISTER
MINISTRY or FINANCE
TARKESHWARI SINHA):
to move:

IN THE
(SHRIMATI
Madam, I beg

“That the Bill to authorise pay-
ment and appropriation of certan
further sums from and out of the
Consolidated Fung of India for the
servicey of the financial yea1 1963-
64, as passed by the Lok Sabha, be
taken into consideration.”

This Bill arises out of the Supple-
mentary Demands of Rs. 8346 crores
voted by the Lok Sabha on March 11,
1964, and the expenditure of Rs. 9565
crores charged on the Consclidated
Fund of India, as detailed in the
Supplementary Demands presented to
the House on February 18, 1964
Explanations in support of the
Demands have, as usual, been given
in the foot-notes below the Supple-
mentary Demand Statements. I sha':
therefore, confine myself tp a few
introductery remarks.
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Of the additional provision of
Rs. 179-il1 crores asked for in the
current batch of Supplementary
Demands, Rs. 34'82 crores are on
Revenue Account, Rs. 5529 crores
are for Capital Expenditure and the
balance of Rs. 8% crores for Lbans
and Advances.

The major items of additional
expenditure on Revenue Account con-
sist of Rs, 7°92 crores for payment of
the States’ share of Union Excise
Duties, arising mainly ‘out of the
current year’s Budget proposals which
were not taken into account in fixing
the original Appropriation and also
the arrears for last year and Rs. 7-29
crores for the Posts and Telegraphs
Department. Of the additional re-
quirement of the Posts and Tele-
graphs Department, Rs. 49 lakhs are
for payment of larger dividend to
General Revenues and Rs. 3-25 crores
are for transfer to XReserve Funds
following a larger anticipated sur-
plus. A sum of Rs. 4-25 crotes 15 also
required for payment of additional
grants-in-aid to States of which the
bulk ig for the new State of Naga-
land and the Union Territory of Goa,
Daman and Diu, as also for agri-
cultural production programme in
States.

On the Capital side, the largest single
item is the additional provision ‘Yf
Rs. 25 crores consequent on the step-
ping up of imports of foodgrains and
also intermal procurement. Of the
other items, mention may be made of
Rs. 10°51 crores for large-scale ac-
quisition and development of land and
construction of residential and office
buildings and of Rs, 5 crores for trans-
fer to the Special Development Fund,
following larger anticipated loan
assistance from the United States of
America under PL-480. A sum of
Rs. 427 crores ig also required for
the purchase of additional stores by
the Posts and Telegraphs Depart-
ment,.

Under Loans and Advances, Rs, 85

crores are required for payment of
loang to State Governments, the bulk
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of which comprises Central assistance
to speed up the pace of development
Plans in certan sectors, notably power
and agriculture. The rest of the pro-
vision for loans to States is mainly on
account of additional short-term credit
for purchase and distribution of ferti-
lisers, seeds and pesticides and for
meeting interest charges on loans for
irrigation projects. A provision of
Rs. 3'75 crores has also been made for
loans for rehabilitation of displaced
goldsmiths. In addition, a sum of Rs. 4
crores is required for being advanced
to the Industrial Finance Corporation
to enable it to meet the demands of
industrial concerns for financial assis-

fatre.

I do not wish to take the time of
the House in explaning these propo-
sals further. I shall however, try to
meet points that hon, Members may
wish to raise during the Debate.

The question wqs proposed.

it e wavwaes Aty
(w3 w3w) : sTomft wgEE, a8
1 97 g F faer g @ e
frra e aa § ST IwT qTAT T
a7 T a9 F HIA ¥ 93T qf@dT grar
A T FE TR e R TR we
3y ufys =w F faq wET wT
PHE W WA A 34T 8 | T awe
¥ fedr wEew ¥ fAw @H ®iAT
v fF7 I TEW B G AL FIHAT AT
TTE AT W F FEL NG @F FLAT
o f5v AT nfas @w WOAT 5%
T8 aSiz T AAF ARl g | FO T
#o o FErARTATY AT FIAT Fom F
£ A1 AT TE qAS & 5 g a1 ga
=5 T1H F AN § T FT T A
T qUE AT HEwdT FY AT E AE IO
Sk wndy A& & T & TE
ot gaTa awTEe 3 & et avg
ST & Fv e afr faw dEm oW
q3T( A FAT W VET §, I T AT
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A9 aW & fogd @F A ag g
F T 7§ AR FH 39 fgAma & @
g wr ® fsaar fa g\ afgd an

siem & faa fewree qraw ow 2
fSi4¥ 77 TTRE EFF, 2 TR WA T
& g1 dro dro UHo F HITT TIUA TF
FORIT R 2 AT I fag fawiw
I Gl § IAfad VEW &0 WA &1
1 W IRH A Ao o THo AT GeH
1T 2 fSaFY a5g 7 AE Ot FTn
TH = A g ey 3 =T AT
T FH AT FL STA | T dg AT
FEFTT T AGT §1 T T ST ET THFT
FTH AGT ATAT AT IR FAT A TAE
& Awa A1 AT, AROT qA THE F FY g
AT & ST AFAT A7 AT Hge
qF A9z A FF A HY ATAT AEY HT
g7 g 7 omas J7 gwhreafen £
HETT FTA HT 777 WE HIT G7F AFT G973
& W7 T & A7 99 TiEw
Tl fr UF TG AWM FAM FT AQFT
AT FET ST THAT &1 ZT47 &Y G AT
dro glo o AW foFar Tt 47 dT IEF
fery wry FAATG faoe 3w Wy
wa o o Tgo T AT & TH
w7 1 IS fAq =T 91 a8 FEr 9%
A ATAT G 1 T TR & @I FT 18
L ASAT ATFA FIAT g JT IIF
fag T @ fagae w7 @9 a9
AT ¢ AV 99 g AFAT GeA g1 ST
¢ @ IT% I G491 W F A7 AT
3T TG ATAT B, T T@ A AT FTHI
Ft aAvafa § g 31F ar agy A

AT g F AR A FAL AR
99 F9 339 & a9 FT HEGAS
i AnfEd a1 IFAT A 9T Wi
@R AT - FTOT RIS FT HGGHE
FT FATC TGAT AT JT gL 7aY Afew
for uf o FoAT &1 =TT A7 TR & R
afywfal & 97 fAag 215 § ST
qEE qEqT & qA! A @rg | A
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oI5 WFHS  FIFL [FagT FET
T g fr fog g A wdEwT &
THET T AT TRrE | Ys . 4E
T ©?.3 U= R AAF (& 7,
g8Y8—%o T 2. 7 -7 a5 UAA
f#7 T, 18%0~%7 § €%.¢ THT
FAqG AT [F7 T, $8%9-%% F
€Y © 9V FAY Wan (FA 4,
98%R~%3 7 Y& . ¥ qTH< A HAR
furg T )

T AYg § AT wyF FRE
T qF 4 ITH fgwE@ § SAET
FFF g1 FAARE FAT Ifgq AT
WY gF ¥ a8 wrar § fr foas wiaw
FAAT A T IITET AW FAA
Fr qGAHT  FAT | G FF €F qGA
AT A0 ] 44 &9T B HAGEAE
ff &g FAT 99T W@ o) AT WU
frdgm 3 o faa fawmr o fawrend
¥ oy W AT fh F aW wErE |
SATET ¥ SAET W FG fr@e W
= F fawe § S qeadr A9 W g
IEHT AR 9 A5 @AT &) gHIL FLT
T &9 3 AT € ag =Wy £ R e
Fa T Jeat & fAgeT gy 9w
TR AT AT T § ag faeg g1 I
o @ g | T feafq § & o & frged
FE f5 "o ST UGe FT G9E F AT
TR AITAT AT 4T 9g W FFA &
fager Y 7f7 A9 FA ¥ F9 H form
ST =nfeu

T aa & fedig AT o F
TR § FEAr WA g A ST
e # 7R vooo ITW FEW
TR I O F (g A1 AT A w7
g =g T F1 fRAr s )

ITGNTI(T WEIRAT, WL AT ATHIT
& grg W1 TELRAWT FAT § IEw
T T q& F AT 3O o
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g IRT ATE F IR T B
% fa ater waw 1 wh gw dda §
TF FEAT AR AT T4 § gAY A7,
A A emd qe fay Fvew )
T AT e wme A s Ey
BRI WA WRW A AvRX A fw a7
#1 ERE I BINY IMT I qvE E
TF T 9 ST I g3 wrd S
AT HITT HOeEE E AT |

TR W FFIT A AT T
gt § waw g fyey afomw-
e QN T aASH FY fRArE T
¥ W aw o ) wreefwr
¥ AT oW W § oA AR
q o AR TR w A
Adir sam 1 &1 § g wew
¥ g g fw fswm oaw #w-
ST T FTH KET NIW AT IR
v qFm gmw  HPEAowm @
TG & AR qrdg wF FOf ?
Hew §aW gORK A Teq  (Fde
BUFT St &7 T g @ =8 TS
F IwER 3@ oqw wr fearE
g § frar serm fRgat gee ¥
HEX W@ FT T T aa e
@ Fwrm A 9 ? fw wEEk
¥ ¥ Wy §yIW G T TEd
forams growT Fmrst &7 gewa i 8
g v gy £ Wi gafae § aved
FT AT GAT AT E R AT
F 4% TH AT F1 3@ (6 T AT
FT TN W IH I ¥ T g T )
TqEg 93w gL A o7 fwarat &7
TN W, 9,38,99% TOT @9 {FAT
W Hwg H 9% W & W a0
TIT | ZEY T8 G ST FWUS WG el
¥ o & A frmfw gl &
FiEr s IEET Wl T OaE H
gerdrr gl g wifer ) s gfw
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W AT WEY AR AT Y 739
W AIW IS Aifed | TEEr ug
e A8 FTr Wiek fF wrrly w7
VAW W FWS qE A HAd
TERT AT Y Ar gewnr o @
I e J&T AT A TF FEIS
WoTEEN g @ @R AT
TE FG A )

¥owEd § AEm Aww g oW
®ET AR qETEAS vEsy § 8
ITLAAS TR =T "aﬁ'a'mqm

gy AN QWotfroqfrmrg ‘ALE
qar’ FEISTHam g faw aw ¥
fasdt ¥ W w7 fgawr @A AT
S ST § S Sy #Y WiEen
Tagw fram qr3Ev A ¥ Ay oF w1
Wi safaw At € 9l oy A
TaT Agl  FEdafes @@ “HEE @R
FAR Fyvfor G A w2
72 {qewT T Ser 2w way S
Hagr gam gar ga St ag WY
A H A oA R W AR
T SFAT A A G A OAGE
quT’ FgAT qE ST fawn ¥ gwiww
¥ aER qag wig g fw g
g e § gaa) T e anEw
¢ fr fomwl awg ¥ wmlw Sedn
F FTH TQFT & GRAT FT
oA €1 TAEr W, g g
g fowa £ FAY Y a5g ¥ FTH
gt g 21 osE w o Ho
Fo a9 ¥ A% FIO & Al T YR
fe € @@ & Fsg ¥ Ia«!
awaE g AR frasfa fm g
fegm &Y FHIFr awg & Ffemg
gt g Wt ST W &) gEieg
¥ A9 78 grgen & fFogm St
fene  gUTl wHA  WW @ 9EH
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WUE! A FT G¥ F1 faasr S
A qog § Aeg fyotg w7 fgd
O @ forr Frdes ¥ qwT @
e At afgr o 9% o wfears
FT QTHAT FCT o€ @rg g v
T aF gL E 9

7% qT ¥ fewre AT 3%
Fax § Fgw e g fraw o
QY €2q FN AR A § ASAT ®
saifray & Ffaw) WA W
EECIE AN o L R L
o o7 ®r i faar gf &
goerTafa  wERWT, e AIAAT T
tfagra gt fafam 2 gz fafaem
{f& wg iy T AT A & AT
e ST R faey %@ AT ¥ @@
F AR WA F FTER A AL
yeuy WHfarg wrr i ag wa aF
qesY TF agl faedr) g8 9w &
wg A g AR g AT W aF
g TEY AAeT qAT Ag gRo
tafar A0 e FagAr e S
yq YT FHE FT g # fag
faar s & SuwT Sfaq aw FwEw
femr o 8 arAgl, W ArE A
YT gFTT F1 AT =@fgd WY
vt ¥ fga1a & YR g3 F1 A9
gt =fegd ‘

ya ¥ femre Fm7 98¢ F AR
¥ AET MFATI N UE G KGR A
g & WG F1 OIE FI 9§97 F
fqq aife &1 (@90 337 | 9 39 W
W OWT &7 BIET HR AT AT QAR
q3¥s X &I AH T AR 0 FWA
CFR A TE w7 @t Ifeqi,
qrE & A Fq0 gELT {7 Fd # 1M
wor P 5T a7 T B9 A 39 39| F1 a0
WTAT HIT ST F1IRT 447 &7 (&’
GY73g AL H qFET JAQT fgETa AR )
areed § gWed GO 0 F1 R ¥
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Tg Tf T oY 57y TR TR F Wy
aigE T § SN 3T BH ¥ 19wy
£ 41 W@ A =TT S R
foradt aw® & OY  FrowT W F7
fear 1 5@ Fr doer 7 8wy Ay
o wifagzy AF W CTE w47
¥ wfaq #7 for @i o 8
¥5,99R T <HTOET | ot Frafy
frem! T o, T8 T W TF Ay
¥ g wmg | wmR wfynfiai ¥ gq
wH FETT AT FUTFFAT AT 0T Iy
IIG & GTHIT FI AT §TAT IT &
T [ RA A wfuFf F g
BITH ;T FEAE W ? wrezg
@ FT UL TE! Foram grar @t & 77
FIITT I TH F1 fgewa a2y
TR A I frara grag ‘i@ Ay me
at @aw f @’ | gEfag ¥ g
& ord § 7 o afav i & 3/ o
F A FACRA 97 A e a9
& gTFIFT TAN ETAT ATIET AW
FT AT AT TqV fEeT geT Frgardy
AT Afeq AT 35T WS A AT
aifgg |

NI ¥ g ¥ oqrgar €y
fe o1 wme #1 9 g 9w Ifaa s §
qgua  fFAr srr ST A1 sy
FV AT FAFIET § 378 W Sfaa ey &
g

Tue DEPUTY CHAIRMAN: ODr.
Seeta Parmanand.

Sart BHUPESH GUPTA (West
Bengal): Madam, I requested that Mr.
Krishnamachari should be present in
the House because I have to speak
about him as the Finance Minister of
the country. In this connection before
the House gtarted I asked the office to
send a message to him so that he
should be here so that I am not accus-
ed of making an attack when he was
not present in the House. Not neces-
sary for him technically anyway but
I wanted to make a forthright attack
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on him in his very presence amg !
would like to hear what he has t°©
eay. :

14

Dr. SurimaTi SEETA  PAR-
MANAND (Madhya Pradesh): Madam
Deputy Chairman, I have very little
to say at this time; though one could
say a lot on every item this is not the
appropriate time to say them whilé
speaking on the Appropriation Bill:
Yet 1 would not like this opportunity
to pass without making one or {two0
To3ErvAoNS. When Governmeny s 5
anxious to raise money for giving
varioug benefits under its new schemes
for doing social justice and especially
in the sphere of giving family pen-
sions and other things, when Govern-
ment is anxious to provide for the
defence requirements at all costs—
and that has become moyse necessary-—
Government shoulg see that wastage
at every stage is stopped ang wherl-
ever there is wastage the people re®
ponsible for it should be adequately
punished.

I would like to refer to the obsel-
vations of the Public Accounts Com-
mittee over trading in foodgrains I
the last Report submitted. Nearly RS
27 crores loss has been incurred and it
says further that loss in gunny ba8s
alone in the Calcutta port is to the
extent of Rs. 6 lakhs and odd. The
loss in terms of money value todAdy
might seem to be a trifle, but what 18
fmportant is that the Audit Reports
should not be taken for discussion 30
late. Then three or four years elapSe€
and then the officers responsible for
those perticular actions resulting in
great loss—or it may very well b2
that it is corruption—cannot be pro-
ceeded against. Time and again Min-
istries come forward with the excuS€
that the officer concerned has retirec.i
1 the rules of service do not permit
of action being taken against an officer
who has retired, then they should P®
changed. Very often Ministries knoW
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which officers are responsible while
the case is under investigation for
three years, four years and sometimes.
seven years. Even when cases have
been brought to the notice of the Pub-~
lic Accounts Committee, and 1 am re-
ferring to the Works and Housing
Ministry in particular and the Rail-
ways, where these things happen on
a large scale, the Ministries not only
do not see that before the officer re-
tires, a certain amount of his provident
fund is kept aside or his full pension
is not given or a note is made to
that effect so that due to negligence
the officer may not escape scot-free,
but the officer somefimes is even
given promotion during pendency of
the inquiry. And it is left to the Pub-.
lic Accounts Committee to point this
out. This is a sad state of affairs
and reflects very badly on the admi-
nistration. One would have thought
that w.th this kind of experience year
after ycar during the last fifteen years
the state of affairs would improve, but
it has not been so.

The secong thing I want to point
out is this. Sometimes when a wrong
officer has been proceeded against—
maybe through a mistake, maybe
through favouritism and in some
cases in the Works and Housing Min-
istry it has been a case of favouri-
tism—the concerned . officer was not
promoted. His promotion was stop-
ped and the other pofficer who really
should have been punished and was
guilty wag actually given promotion.
One after the other, three Public
Accounts Committees brought this
particular case to the notice of the
Government and yet the reply was
that already the case has been exa-
mineq by Government and necessary
action has been taken. Well, T think,
even for this type of reply there
should be a small enquiry by a Par-
liamentary Committee. Neither the
Ministry nor the Minister who re-
plies based on the information given
by the Ministry should be allowed to
get off with such replies. I feel if
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Government 1s serious about rooting
out ccrruption, the Gove:nment
should never say that the action for
rooting out corruption for the time
being will be restricted to certamn
classes of people and that s, the offi-
cers only. It should be against peo
ple 1n the public, that 13, the business
people and even the Ministers Un-
lesg the dictum given in the ‘Gita’ is
followed and Government ;s shown io
be aware of the fact people will not
take the Governmeat seriously:—

\
SN ABETAITTL, win |
q AT FEY A Iaad 1

|

People follow the example set at
the highest level. Again and again 1t
was pointeq out in the Congress, 1n
public speeches by Congress leaders
and others that it is not enough to be
honest, but it is also necessary to be
scen to be honest. So, wherever
there has been any public charge of
any unfawrr or any suspicious beha-
viour on the part of anybody from the
topmost to the lowest grade, even a
‘chaprassy’, that should be proceeded
against. Reports of the Publie
Accounts Committee are replete with
action taken against Class IV and
Class IIT people, but the Class I offi-
cers have again and again gone scot-~
free What is the use? They become
emboldened and these are the peopie
who corrupt even people higher up

Having said that, I do not want to
take much time of the House I will
refer only to one malter and that 1s
about the very hopeful promise given
about holding the price lIine, parti-
cularly as far as labour 1s concerned
by the then Labour Minister and now
the Home M nister with the result
that during the last eight months
people have lost all hopes about get-
ting relief .n lowering prices. Instead
of the price line being held, prces
have gone higher 1 feet tnat if 4 is
not possible for Govzrnment to {ake
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up such a vast problem as the distri-
but.on of foodgrains at fair prices or
to stop hoarding and profiteering,
Government at least shoulg see that
those people whose income 15 below
Rs. 300 a month are given—as was
stateq by INTUC as well as tne Hind
Mazdoor Sabha yesterday before the
Government in the Labour Minstry—
some subsidy until the Government is
able to have a look around. The ex-
cuse 1s that due to the wvagaries of
the seasons the prices of foodgrains
cannot be stabilised and, therefore,
the movement of foodgraing is affect-
ed These things will not satisfy the
people

1 feel, 1n short, 1f we are to have a
socialist pattern or whatever pattern
1t may be called—because there is
nothing much 1n a name—what is re-
quired by the commen man is that
he must feel that after a period of
filteen vears he 15 able to live a little
better We ourselves, Madam, felt
when we joimned or when we came into
politics and we starte¢d working that
we would produce a wonderful pat-
tern of society ang brin, about happi-
ness. But for some reasons, which,
of course, we do not know, things
have become otherwise Ii is, there-
fore, necessary for the Government to
take a right about turn and tegm
puiting its house .n ovder by doing
some of the things ihat I referred to
Just now

Thank you.

Surr BHUPESH GUPTA: Madam
Deputy Chairman, after what has hap-
pened in the morning ! would nnt
have liked to partic.pate in this debate
but for the fact thar today ic the
last day of the Session and 1 thought
that we shall be faiiing in our duty if
we do not declare .n this House hefore
we adjourn that the cconomic destiny
is in very unsafe hands in the hands
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of Mr. Krishnamacihari. I will pre-
sently make out why I say so and I
think betimes we must wake up to
the dangers ahead or else we will
have to pay a heavy price. Mr. Kii-
shnamachari was in charge of the
Finance Ministry between 1956 and
1957. As we all know, he .s back to
his post again in the empire of Fin-
ance Ministry, but wiin a difference.
In 1956-57 the Prime Minister was in
his full stature of active leadership.
There was also Shri Govind Ballabh
Pant ang there were other leaders
also. We did not agree with the poli-
cies ot the Government and the lead-
ers at that time nor do we agree with

them now, But the fact remains
that the set-up at the top today
in point of fact at least is—why

I mention this thing is because it has
a bearing on the psychology and
bearing of Mr. T. T. Krishnamachari
and a bearing on policies also. He
can give certain orientations in a
given set-up, if it is favourable to
him within the framework of the poli-
cies of Government no doubt, but
within the coterie of the ruling top-
notchers today. Before, when he was
the Minister, before he was sacked or
got himself sacked, whatever it is, at
that time there was a situation where
some of his ambitions could be bridl-
ed, because of the fact that certain
factors were not so favourable to him,
and I have mentioned those factors.
Today Mr. Krishnamachari has cap-
tured his empire when there is little
to bridle him. The leadership is in a
state of terrible chaos. We do not
know what the trinity is for. We have
a trinity leadership today, we are
told, of Mr. Nanda, Mr. Lal Bahadur

and Mr. Krishnamachari. The cele~
brated trio constitute the de facto
leadership of the country. But the

more we see of this trio the greater
we feel disappointed, especially the
one who is in-charge of the finances of
the country and in that capacity of
manv things, the economic destiny of
the country. The more we see of it,
the more we are reminded of his
past antecedents and the more we
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feel apprehensive of what lies in
store for us in the future. Therefore, I
say that when this Minister comes
before the House for grants or sup-
plementary grants, we have to make
our voice known.

Today, therefore, I say that this set-
up is changed to some extent and
leadership is at a heavy discount, and
Mr. Krishnamachari is nothing if he
is not an opportunist. He knows how
to flouris.. in that situation, the con-
fusion in the leadership; he is a past-
master in that thing. If I look back
upon the career of that gentleman I
see that he had flourished in situa-
tiong which were favourable to him
at the cost of others. I need not go
into the far past, but that is how we
see that from the Cadburys and Lever
Brothers he comes to the Ministry of
Commerce and Industry and issues
licences right ang left so much so that
a Secretary of the Commerce Ministry
had to admit by publicly writing in
the “Economic Times” that as a result
of the policy the country lost foreign
exchange heavily and so on, that
foreign assets were dissipated. That is
what was saiq by the Secretary of the
Ministry of Commerce and Industrv
at that time. An article appeared in
the “Economic Times” of London. Now
today he is back again. Very well,
he is there to call us traitors and so
on. Let him say so, but I ask hon.
Members opposite not to be carried
away by political diversions but +to
look at Mr. Krishnamachari straight
in the face, assess him correctly and
see what he is and what he is going
to be, and come to your conclusion.

Madam Deputy Chairman, anyhow
as far as the Finance Ministry is con-
cerned, the Finance Minister is mnot
just one of the Ministers ang the
Finance Ministry iz not just one of
the many Ministries. It has ample
powers. It has a kind of veto over
various other Ministries. It directs the
policies in many ways of planning, of
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the economy of the country There-
fore, 1t 1s a pivotal Minustry that way
as far as the internal affairs of the
coutnry are concerned. Here we find
that Mr. Krishnamachari, having got
back to the empire he had lost atter
the mmfamous Mundhra deal, 1s m a
frenzieq drive today to recapture his
empire, and he 1s not restrained in
his drive to establish personal con-
trol over it, within the framework of
the broad Government policy. That 1s
the position we must take note of

J

Now the colfective responsibifity of
the Cabinet has long become a con-
stitutional fiction It has become a
myth 1n our public life Where 1s the
collective responsibility? Does the
Finance Minister care for collective
responsibility? He 1s an egofist, a
conceited individualist, 1n every fibre
of his being Collective responsibi-
lity 1s anathema to him He does not
understand 1t nor does he believe 1n
jt. When the Prime Minister was an
active force, well perhaps there was
some kind of supervisory control. To-
day he is one of the trios, one of the
three musketeers of the Government
He is one of them but the worst type
of musketeer is perhaps Mr. Krish-
namachari

f

Surt P, N. SAPRU (Uttar Pra-
desh): Madam, on a point of order

Sart BHUPESH GUPTA: No point
of order. Please do not disturb me.

Tue DEPUTY CHAIRMAN- What
§s your point of order, Mr Sapru?

SErt P N SAPRU: It 1s not my
thabit to interfere with my friend
when he 1s speaking But what I
would like to know is, where is the
evidence that there 1s no collective
responsibility of the Cabinet today”
We cannot go by newspaper reports
©or by gossip in the lobbies, but we

"23RS—2,
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must have some evidence before us
to show that there i1s no collective
responsibility That, I thing, 1s a mat-
ter he must keep 1n mind.

Suert BHUPESH GUPTA: I can
well understand Mr. Sapru’s enquiy
I shali try to satisfy him I do not
know 1f I will succeed.

Madam Deputy Chairman, the hon
Congress Members are 1n the habit of
applauding the Treaswy Benche.
irrespective of merits. They applauded

when Mr. Krishnamachar, took over
from Mr C. D Deshmukh. They
applauded Mr Krishnamachary also
shen. They applauded when Mr

Morarji Desai came 1n They applaud-
ed when he went out under the Kam-
raj Plan. They applauded agan
Mr Krishnamachar: when he came in
They are 1n a perpetual state of
applauding him now. Thig is what
they do, our Congress Benches. May
I ask: Are you satisfied with the role
of Her Majesty’s bodyguards in the
Buckingham Palace who have nothing
to do except to salute the sovereign
~hen she passes in and out of that
palace, no matter who that sovereign
1s? That 1s what they are dong,
applauding the Minister forgetting all
his past Mr Sapru, for whom I have
got the greatest personal respect, will
remember hig speech on the Mundhra
deal when he hag the courage to say
very strong things against Mr Krishna-
machari. I do not know 1f he remem-
bers that, but I do.

Surr P N. SAPRU: I remember.

Surr BHUPESH GUPTA: These
words resound in my ears, brave
words, forthright words, honest words,
Therefore, we must recall that to
mind because we cannot forget that
Mundhra deal and the Chagla Enqury
Commussion. I have got the Commis-
sion’s report here today

Surt M R SHERVANI (Uttar Pra-
desh): Madam on a point of order.
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[Shr1i M R Sherwam ]

We are discussing the Appropriation
Bill We are not discussing an indi-~
vidual Minister or an individual per-
son  Sp Mr Bhupesh Gupta’s speech
1s absolutely irrelevant for the pur-
poses of the Appropriation Bill

Surt BHUPESH GUPTA No, no, It
is appropriate here

Tyx DEPUTY CHAIRMAN This 1s
bis introduction

Surr BHUPESH GUPTA This 1s
the speech If I do not have faith 1n
that Minister, 1t i1s my right to say
that Please do not take away my
right This 1s not the introduction
This 15 the theme of my speech Let

me recal] the Mundhra deal,
12 NoonN because I do not have faith

1n these gentlemen There-
fore I have to point out to the House
the facts gnd carry the House with
me

Madam Deputy Chairman may I
remind you of some of the things that
happened? I have got, as I have said
the Chagla Commission’s Report and
the accounts of the evidence are there
also And the sad bistory 1s this that
Mr Chagla, the judge, 1s sitting on
the Treasury Benches as the Leader of
the House, Mr Krishnamacharnn the
accused, 1s sitting 1n the same House
angq also i the other House ag the
colleague of Mr Cnagla on the same
Treasury Benches One of the prin-
cipal accused Mr  Krishnamachar,
was Indicted by a Congressman the
late Mr Feroz Gandh: He 1s now a
colleague 1n the same Cabmet 1 do
not know how they feel about each
other but 1t 15 an embarrassing sight
to many of us 1 do not know what
Mr Feroz Gandh: would have felt
had he been alive

Sarr N M LINGAM (Madras)-
He was not one of the accused, but
only a witness
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Suri BHUPESH GUPTA I do not
krow but the only mussing Iink

13 Mr Mundhra Bring hm h re, put
him up We can get a trinmity cf the
Mundhra case Omn one good side is
Mr Chagla, there are the two accus-
ed The centra]l figure the shooting
star, 13 Mr Mundhra The star of
Mr Mundhra has fallen in the finan-
clal world but the star of Mr Krishna-
machar: never falls, 1t seems, thanks
to the Congress regime It 1s shoot-
ing up all the time well, under all
kinds of |Dblessings Madam Deputy
Chairman we have the Enqury Com-
mission’s Report Both the accused
and the judge ate twogether wm  dhe
same Cabinet, ang the other accused,
the centra] figure 1g not there, if we
put 1t perhaps in that way Mundh-
ra’s spirit pervades this Ministry, that
1s what I say Mundhra may not be
physically present as the others are,
but hig spirit pervades this Ministry.
I say this thing because the Finance

Minister 1s opening the door wide
open to monopolists out of which
class comes that Uuttle Mundhra.

Mundhra was not drapped. from the
heavens, Mundhra came from these
monopalistic  circles He corrupted
the Government he corrupted the
Minister he corrupted the officials,
and ran away after giving one lakh
of rupees to the Congress fund, with
one crore gnd twenty-five lakhs . .

Surt C D PANDE (Uttar Pra-
desh) He was sent to jail.
Sur1 BHUPESH GUPTA: Such s

the bargain.

Skt C D PANDE He went to jail
and suffered for his deeds.

Surt BHUPESH GUPTA. Went to»
jaill> When you sent him to jail, he
could get out of the prison van and
then was put in again Why should
it not be . (Interruptions) Mr.
Krishnamachar: 1s made the Finance



4597 Appropriation

Minister, you cannot expect the
policeman not to be very corrupt.

Suri C. D, PANDE: To charge him
with corruption is very unfair. And
moreover, is it not g fact that there
wag a time when people like $hri
Bhupash Gupta used to adore him as
the map who destroyed the man-
eaters i.e. the capitalist class? ‘

Suyrr BHUPESH GUPTA: 1 am
coming . . - |

J

Sgr1 C. D, PANDE: He was sup-
posed to be the destroyer of man-
eaters. (Interruptions) People adored
him ang the late Feroz Gandhi . . .

Tee DEPUTY CHAIRMAN: Mr.
Gupta, for a diversion, please make
your speech on the Bill a little.

Suart BHUPESH GUPTA: Please
don’t try to advise me. This is an
Appropriation Bill. I have no faith
in that Minister. (Interruptions)
Madam  Deputy  Chairman, Mr.
Krishnamachari appeared before the
"Chagla Commission. Thig is the man
with whom we are concerned, we are
concerned about the money matter.
And in his evidence before the
Chagla Commission he said that he
had no knowledge of the entire pur-
chases of the Mundhra shares by the

LIC, and that is what he said:—

“Shri Chagla: Wag it correct that
Shri Mundhra saw you in February,
1956?”

Then, Shri Krishnamachari said:

“It might be that he saw me in
my capacity as Commerce Minis-
ter.”

\

And he says here:

“It is not so simple.
It is rather complicated.”

my Lord.

!
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He did not at all give any indica-
tion of it. Then he said in reply to
another question that it would be
necessary in the interest of getting at
truth fo separate the identity of
Mundhra from the identity of the
concerns connected with him. That
would help to clear the atmosphere.
He wanteg the identity of Mundhra
to be separated from the identity of
the Mundhra concerns. This is the
subilety of Mr. Xrishnamachari be-
fcre the Chagla Commission. He
wants to play that subtlety again
here (Interruptions) when he makes
those Budget proposals. Therefore, I
say it makes interesting reading that
he wanted to make Mr. Patel, Mr.
Kamath and so on ag scape-goats and
wanted to get away. That was the
sttuation,

THe DEPUTY CHAIRMAN: What
is your object of referring to all this,
Mr. Gupta?

AN Hon. MEMBER: Ee is wasting
our time.

Sarimart C, AMMANNA RAJA
(Andhra Pradesh): WMay I ask you
whetner it is in order? You said
that it was only an introduction but
he says that this is the main theme.

Surr BHUPESH GUPTA: Yes.

Tue DEPUTY CHAIRMAN: The
main theme of Mr. Bhupesh Gupta’s
speech is irrelevancy,

Sert BHUPESH GUPTA: Madam,
vou cannot say so. How can vou?
When the Budget . . .

(Interruptions)

Drwan CHAMAN LALL (Punjab):
On a point of oraer.

(Interruptions)

1 know that my friend, Mr. Bhu-
pesh Gupta, will permit me to raise
a point of order. The point of order
is in relation to rule 200. Would you
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[Diwan Chaman Lal.]
kindly look at page 103 of your copy
of the Manual? And you will find

the second portion of rule 200 say-
ng:

“A member while speaking shall
not—

* * * ]

(i1) make a mersonal
against a member:”.

charge

What I find now from Mr. Bhupesh
Gupta’s speech 1s that he has entirely
devoted—as he  himself says—his
speech to making a persona)l charge
against the Minister

Surt BHUPESH GUPTA: I ask you
to leave it out because Ministers are
liable to personal charges The other
day you saw what g personal charge
was made op the Profumo affair in
the House of Commons. It is there.
I am making a charge not nn the per-
spn of a Minister but on g Minister
of the Government. All that I men-
tion relates to him as a Minister of the
Government when he was g Minister
there. No personal charge as guch 18
there

Tae DEPUTY CHAIRMAN: Any-
way Mr, Gupta the Bill has been
allotted one Y-ur. You have taken
fifteen minutes. Now, wind up.

Surt BHUPESH GUPTA: No,
Madam, T wil} not. I am not going
to do that. (Interruptions) 1 said, I

will speak on that.

Suprt CHANDRA SHEKHAR (Uttar
Prodesh): On 3 point of order I
have been hearing thigz whole ex-
change of words from the morning,
but 1T have to make one submission
You have been very generous to say
that it is only a digression or 1t 15 &
speech of irrelevance. I fully sup-
port the point of order raised from
the other side of the House because
any Minister can be censured only by
a substantive motion (Interruptions)
Yes, every Member. A Member has
the right to criticise the policy of a
particular Minister, pertaining to the
Bill that is under discussion or that
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1s on the anvil of the House. But i#
he has to censure the Minister for
any particular conduct of his whe-
ther that of the past or of the pre-
sent, he can criticise the Minister
only on a substantive motion of ne
confidence or censure. Therefore, 1
want a clear ruling from you, be-
cause it 1s (Interruptions) 1
have not finished, and I hope that Mr.
Bhupesh Gupta will not behave with
me as If he 13 behaving with the
Congress Members. (Interruptions)
There may not be much difference.
But the only difference 1s that I can-
not allow that bullying with me. So,

I wouldq submit (Interrup-
tions)

Sary BHUPESH GUPTA: You are
allowing him to speak like that on a
point of order, accusing me of bully-
ing him, Is that a point of order?

Tue DEPUTY CHAIRMAN: I have
allowed him to speak

SuRI CHANDRA SHEKHAR:
Madam Deputy Chairman, I would
submit that 1t is a3 question of the
decorum and dignity of the House. 1
hold no brief or I have no very high
words about any Mimster whosovever
the Minvster may b~ but T only want
that the rules of procedure of this
House must be mamntained gnd I
want your clear ruling whether any
Member can charge gny Minister or
any other Member. He can criticise
his policies pertaining to the Bill but
1f he wants to censure him, he must
bring forward a motion of ng confi-

dence or a censure motion. 1 want
5 ruling on that
Sunr BHUPESH GUPTA: 1 will

speak on that rule.

Tae DEPUTY CHAIRMAN: Please,
Mr. Bhupesh Gupta. I am in the
Chair, you are not in the Chair.
There is some substance in what Mr.
Chandra Shekhar has stated.

Not at
Please listen to

Surt BHUPESH GUPTA:
all. Leave that out.
me, Madam.
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(Interruptions) \

Tue DEPUTY CHAIRMAN: Mr.
Gupta, if you put less of passion and
more of reason then

(Interruptions)

Surt BHUPESH GUPTA:
never allow me to

You
\

Tee DEPUTY CHAIRMAN: 1 think

you must come to the Bill that is
under discussion.

Surr BHUPESH GUPTA: Madam...

Tae DEPUTY CHAIRMAN: You
should not argue. (Interrupticns.)
In any case, T will not give you more
than five minutes.

Surr BHUPESH GUPTA: Why not?

I will speak on both. You want to
silence us. ~

Tue DEPUTY CHAIRMAN: You
have taken . f

Srrr BHUPESH GUPTA: You are
not going to silence me, you will have
to expel me from the House today.
You have to explain to me; you can-
not silence me. From our group no-
bady will speak; I am going to speak.
That is the position. |

First of all let me clear the point
of order. Madam Deputy Chairman,
the hon. Member said—I can under-
stand his point of order—he could
have even said that in this the Minis-
ters are not technically responsible to
this House at all. I cannot say any-
thing; he knows the Constitution
perhaps well; he need not be bullied
by me. But he knows it; now Minis~
ters can glways be criticised as Minis-
ters, ang even allegations may be
made; anything we may say. |

Tue DEPUTY CHAIRMAN: Now
don’t branch off into another subject
altogether. You come to the Bill.
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Surt BHUPESH GUPTA: I will;
now ] am speaking on the Minister;
it is my inherent right to speak about
a Minister.

Tue CIPUTY CHAIRMAN:You can
refer to th. Minister in connection
with the Appropriation Bill.

Surr BHUPESH GUPTA: On every
Bil] and also on this Appropriation
Bill, but you are not allowing me to
speak now as if this is the first time
when g Minister has been spoken on
in this manner in this House. We
have even gpoken on the Prime Min-
ister: we have criticised other Minis-
ters and why can’t 1 criticise Mr.
Krishnamachari? Has he  become
above everything? (Interruptions)
Now_, Madam, ]et me proceed please.
I cannot carry on with these interrup-
tions. You are gllowing more time
for interruptions.

Tae DEPUTY CHAIRMAN:
minutes more,

Five

Ssrt BHUPESH GUPTA: 1 will not
be able to finish in five minutes, nor
am I going to sit. If that is so I am
not going to sit here.

Surt SHEEL. BHADRA YAJEE
(Bihar): Why do you sit then?

Surr BHUPESH GUPTA: Why are
you saying ‘five minutes’? You are
allowing fifteen minutes for the inter-
ruptions as against the five minutes
you say you are allowing me now.
Are we here for that kind of treat-
ment? You can certainly give a rul-
ing. .

Surt N. M. ANWAR (Madras):
Apart from chivalry to a lady there
must be respect for the Chair, and
some decency, dignity and decorum in
the tone of his speech.

Surr BHUPESH GUPTA: Therefore
allow me to continue the speech. I
have said nothing against the Chair.
(Interruptions.) I have not said any-
thing against the Chair, Did I say
any such thing?
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Surt N M. LINGAM On a powmnt
of order, Madam [ speak with all
seriousness

Te DEPUTY CHAIRMAN There
are hardly any pownts of order So
you may put your question

Surt N M LINGAM 1t 1s a wital
point of order Now, assuming that
Mr T T Krishnamacharn used offen-
swe language, Mr Bhupesh Gupta has
outdone him 1n viléness of the lan-
guage, and the ntensity of it It
does not behave him to 1mitate
a bad thing—I am not going into the
merits of the case—and spoil the fair
name of the House, and create a
scene the Like of which the House has
not witnessed since 1its 1inception, I
am sorry to say, Madam, that a
scene was enacted this morning 1in
your presence (Interruptions)
Something was done by a section of
the Opposition which cannot be un-
done Now the hon Member 15
abusing the privilege he has by singl-
ing out a Minister for personal abuse
Is this fair? He may speak of the
policies, but he is singling out a Min~
ster and attacking him as you have
been showing great indulgence to the
hon Member T want to make it
clear that we on this side will not
tolerate for a minute this indulgence
shown by you

Surt  BHUPESH GUPTA Now,
Madam you are allowing all this in-
terruption.

Surt N M LINGAM You please
put a curb on him (Interruptions )
We will walk out if such a thing
would be repeated

Surt BHUPESH GUPTA Come and
fight us here You are allowing all
the interruptions

Tae DEPUTY CHAIRMAN 1 want
to say this; I do hope, Mr Bhupesh
Gupta that you know the meaning
of dignity, decency and decorum of
this august House, and I do feel
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that you must think over 1t a httle
and behave in the proper way not
only by your words but by your
demeanour as well

Seri BHUPESH GUPTA  Madam
Deputy Chairman, I wish these words
were uttered yesterday also, and
with regard to them If I have, you
will please tell me which word 18
unparliamentary or undignified, you
kindly tell me and J will stop 1t—I
assure you Now, Madam Deputy
Chairman, I was not abusing Mr
Krishnamachari here 1 was question-
ing some of his policies, and I should
be allowed to do so, and here I was
not quoting anybody, I was going to
quote Mr Chagla, and 1f his words
are undignified, I cannot help it

SHRI N M LINGAM That previous
incarnation, 1s it relevant? That
happened in circumstances which neo
longer exist

Surr BHUPESH GUPTA This is
another point which you can make 1n
your speech Certainly you can say
1if I am using any undignified lan-
guage When a thing 1s true, don’t
you say sometimes things that hap-
pened 1n the past when you deal with
the present?

SHrRT N M LINGAM [If it 1s re-
levant But it 1s not relevant

Surt BHUPESH GUPTA It 1s rele-
vant because Mr Krishnamachan
happens to be the present Finance
Minister, that 1s the greatest rele-
vance Now Madam Deputy Chair-
man, as I told you, I leave it in your
hands, please save me a little; I am
not gomg to be silenced like this

Tae DEPUTY CHAIRMAN I have
no further time for you in my hands;
you have taken twenty-five minutes

Surr BHUPESH GUPTA But so
many interruptions have taken up
most of this time
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Tex DEPUTY CHAIRMAN: I shall

still grant you time provided you
talk on the Bill
Serr BHUPESH GUPTA: Madam

Peputy Chairman, I am entitled tq
speak; here on Matthai I was alloweqd
to speak., We spoke on Mr. Krishna-
machari before—we were allowed to
speak. Things we say, but where you
find it is undignified or unparliamen-
tary you will please say, and I will
obey, but I do not know what I am
up against today. -

Therefore, Madam Deputy Chairs
man, | say time will have to Dbe
allowed to me; I demand the time for
our entire group, for all our speakers;
&t the rate of five minutes for each
how much it comes to, that you will
please allow me. Now, Madam Deputy
“Chairman, here I say that we cannot
have much faith in him. It is not
unparliamentary. Why do I say so0?
It is because it is there, Mr. Chagla
has sajd it in his report on the
Mundhra deal:

“Therefore clearly there is ac-
quiescence on the part of the Min-
ister in the part played by Shri
Patel in bringing about the transac.
tion of the 24th of June. The lack
or repudiation on the part of the
Minister would go to support Shri
Patel’s story that the Minister haq
approved of the transaction in
Bombay of the 24th June.”

“Then here is a parliamentary thing:

“In a parliamentary form of Gov-
ernment, Parliament must be taken
into confidence by the Ministers at
the earliest stage, and all relevant
facts and materials must be placeq
before it. This would avoid diffi-
culties and embarrassment being
caused at a later stage when Parlia..
ment gets the necessary information
from other sources.” |

¥ submit that Mr. T. T. Krishnama.
chari, in many matters, is not even
giving full information to Parliament,
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even with regard to this Bill if you
like this Bill. Therefore, Madam
Deputy Chairman, the Attorney-
General of India got up and said
that he was not satisfied with the
evidence of Mr. Krishnamachari—the
Attorney-General, Mr. Setalvad, in his
evidence before the Chagla Commis-

sion. Also Mr. D. L. Mazumdar Te-
vealed before the Commission that
Mr. Krishnamachari knew Mr.

Mundhrg from 1953 because he had
written a note on Mr. Mundhra in

1955. Nespite that he en-
tered into that deal with Mr.
Mundhra. Therefore these are the

antecedents and [ say tfie same f(ine
is being followed today. 1 will tell
you how, Mr. Chagla we cannot for-
get; this is why I refer to you that
Mr. Krishnamachari is called upon to
give up this habit. And the indica-
tions are that he has not only not
given up but tries to flourish on this
habit; he has thrown the door wide
open to the foreign monopolists to-
day. It was one Mundhra; now to
all the British and the Americans the
door is thrown wide open.

Tug DEPUTY CHAIRMAN: There
are far too many hon. Members to
speak on this Bill. You must now
wind up.

Smrr BHUPESH GUPTA: Let me
finish.

Tae DEPUTY CHATRMAN: Please
finish soon.

Surt BHUPESH GUPTA: How many
times have you been saying thatf,
telling me to finish? It is almost
from the start, when I got up.

Tae DEPUTY CHAIRMAN: I will
ring the bell and call another hon.
Member.

Surt BHUPESH GUPTA: You call
the Marshal then and stop me, cut
out the pound of flesh from me,

Tee DEPUTY CHAIRMAN: You
have already taken so much time.
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SHRI BHUPESH GUPTA: But much
of the time has been taken up by
the interruptions.

Appropriation

Tae DEPUTY CHAIRMAN: Provid-
ed you are relevant you can speak
for a short while more and finish.

Surt BHUPESH GUPTA: I am
going to be very relevant now,
Madam Deputy Chairman; always re-
levant and now also. Therefore the
question today

(Interruptions) .

Again interruptions. Now you stop
them. I know that my numerical
strength is my greatest weakness I
wish 1 had a greater number, the
number with which a motion was
tabled by Mr. Jyoti Basu in the West
Bengal Assembly. Well, now I do not
say about that. Please al'ow me to
deal with the policy question. There-
fore I say that Mr. T. T. Krishnama-
chari’s policy today is a policy which
throws the door wide open t{o 1the
monopolist  sections, foreign and
Indian, and here somebody said about
his reference to the man-eater. Yes,
he said, but he has invited all the
man-eaters today, not only from the
Rajasthan jungles but even from the
American jungles. He has enough
man-eaters today. That is the differ-
ence between now and then.

Madam Deputy Chairman, here I
Should point out to vou one thing,
again Mr T. T. Krishnamachari’s own
statement—I] hope this wiy; not pe
called unparliamentary, because it is
a policy matter, and he has made that
statement himself.

While speaking, T think, in the
other House on the 23rd March, 1957,
Mr. T T. Krishnamachari said: —

“We have served the country well
and in doing so. we have served the
poor man ill because we served the
vested interests extraordinarily well.
because we wanted the wealth of
this countryv to grow. I knew that
money was going into the black
market. I knew that t{axes were
not being paid. 1 knew huge pro-
fits were being made before we gave
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quantitative protection of a blanket

nature.” ant

This is what he said in the other
House. Has this policy changed? Na
This policy has not changed. And
here, you see, 1 do not blame him
alone for this policy. This policy is
being pursued and Mr. Krishnama-
chari has pursued it with much.
greater vigour. That is my complaint.
against him,

Here, Madam Deputy Chairman,l
draw your attention to 3 news item.
In 1956 Mr, Krishnamachari wrote &.
letter to Mr. Eugene Black, President
of the World Bank, in which he said
that the policies were being reversed
or modified with a view to inviting:
foreign capital. Today I find that he
is pursuing the same poliey with a
vengeance., Ixt us see what he writes:
to the foreign people. These are his
own words. Therefore, I hope hon
Members will not take exception to-
this thing. He informs the World-
Bank that they are going to have
really the old facilities for investment-
and so on. Just I will give one little-
quotation from him.

Tae DEPUTY CHAIRMAN: I think
that will do, Mr. Bhupesh Gupta.

Sarr BHUPESH GUPTA: 1 am
sorry that will not do. I am very
relevant.

Tue DEPUTY CHAIRMAN: X

cannot give you more time and yom-
must listen to the Chair. Be reason-
able. The House is granting you
indulgence. There are other speakers
also.

Sert BHUPESH GUPTA: Should
you speak against me every time?
We will sit longer. Madam Deputy
Chairman, I am reading out the
quotation,

Tur DEPUTY CHAIRMAN: I shall’
give you time finally up to 12-30.
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SHrr BHUPESH GUPTA:
know. I will try.

I do not
I know that.

Madam, today what has happened
to you and to me .

Tx#e DEPUTY CHAIRMAN: No re-
flection on the Chair.

Surr BHUPESH GUPTA: Good

thing has happened to you and bagd
10 me

Tee DEPUTY CHAIRMAN: No re-
flection on the Chair.

Sart BHUPESH GUPTA: I concede
all good things have happened to you.

THE DEPUTY CHAIRMAN: Yoy
cannot reflect on the Chair.

SHrt BHUPESH GUPTA: 1 cannct
say even that? Nothing has happen-
ed to vou Madam., Only to me bad
things have happened.

Here Mr. Krishnamachari said:—

“I am hopefu] that my appeal to
the foreign entrepreneur to come to
India will find an echo. Notwith-
standing this matter of border
trouble with China, there are few
developing countries which offer
such assurances of stability angd
such market prospects as India”

"Then in his Budget Speech also he
repeated the same thing. In an inter.
view to a foreign press, published in
the papers of the 3rd March, TTK
gives assurance to World Bank Chiep”,
* the report says:

“Finance Minister Krishnamachayi
is learnt to have given assurance to
the World Bank that the existing
policy of restricting, as a rule,
foreign equity capital to minority
participaticn in collaborationist ven-
tures would be given up .. ..
Besides these major Ppolicy conces-
sions, the fleld for investment of
foreign private capital has been ex-
panded to include public sector
ventures.”
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Tkat is what he said. And in the
Budget Speech he repeat:d the same
thing. Therefore, Madam Depuly
Chairman, our country shall be up
against gerious financial economic
problems when forcign capita] is
glven such opportunity in this matter.

46I¢

In 1861, 361 collaboration agree-
ments were signed with the imperia-
list  countries and other Western
countries. In 1962 thcir number was
284 ang 275 in 1963. Now in this
background Mr, Krishnamachari says,
“Come and take more and I throw the
door still wider open for you to come
in.” He is trying to bring them in
the pub'ic sector as well. Is it not a
change of policy? I submit, Madam,
it is clearly a modification of the:
Industrial Policy Resolution of 1956.
The Industria] policy Resolution of
1956 did not envisage that private
participation, foreign capital partici-
pation, will be allowed in the publie
sector much less in such an important
industry as the petro-chemical indus-
try and so on. Mr. Krishnamachari
has allowed the Bokaro cement pro-
ject to fall into the hands of the
A C.C. Previously he was being sup-
ported bv Mr. H. M Patel. Today he
is supported by Mr Bhootalingam and

Mr. Jha. I have got very great
material. But I do not wish to go
into it. Some dav somebody  will

take it up. Therefore, I say that the
entire policy of the Government has
been reorientated towards giving
more concessions to the monopolists
on the ground that we are not in a
position to build our economy.

Now, the Economic Correspondent
of the ‘London Dailx Telegraph’
writes that it was now quite a nice
thing to participate in the Indian pro-
tected market and also enfoy the
prestige of planning. And he asked
the foreign private investor to go and
invest in India. And WMr. Xrishna-
machari is opening the door ‘That was
said in 1961. In 1964, in swnite of the
policy having been changed he is ask-
ing them to come in preater numbers
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with more money and investment.
Madam Deputy Chairman, what has
happened to this countiry? If we go
on allowing such investment to come
here, this would mean another form
of neo-colonialism. Today the Ame-
ricans and the British want to invest
in our country to exploit our cheap
labour, to plunder our resources and
also to put pressure on the political
life of the country. And given the
right type of men from their point of
view to the Cabinet, we know they
can play havocs on tha political life
of our country. That is why thev are

now indirectly doing tiis thing
and it will take very serious
proportions.

Madam Deputy Chairman, there-
fore, I say that this is neo-colonialism.
And these ventures Mr. Krishnama-
chari is encouraging. He is partisan
in this matter, When the Finance
Minister should fight for economic
independence by eliminating foreign
monopolists from the country, by put-
ting our economy on an independent
basis, at such a time we find this
Finance Minister bringing in more
and more foreign private investment.
Underline the word “foreign private
investment”. Such is the position to-
day. (Time bell rings). 1t spells
disaster for our country. Krishnama-
.charis will come and go, so will many
of us. But the country will remain.
But we have no right to mortgage
our country’s economy in this manner
to the neo-colonialism of the Ame-
ricans and the British, It is said that
otherwise we cannot develop a self-
reliant economy. Now we are trying
to develop a self-reliant economy
depending simultaneously on foreign
private investment. After all, some
of the major industries are in the
hands of foreign monopolists and they
are getting greater and greater
advantage. We are telling the coun-
try that the inflow of capital is less.

Yes. But what about the outflow of
profit, dividends, royalties, commis—
sion charges and so on? According

to our calculationg it comes to not
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less than Rs. 100 crores annually.
(Tume bell rings). As against that
how much are we getting? Apart
trom that we iose on account of
unequal competition because ouyr jute
and tea fetch less price for the same
quantity than they used to do before,
whereas we are paying more price for
the implements and other things that
we import from the United States of

America and Britain. We suffer on
that score. Therefore, as; you see,
Mr. Krishnamachari is consciously

and deliberately pushing this country
in that direction.

Now moncgolies. He has appainted
a Monopoly Commission. What is it
going to be? Now Mr. D. L. Mazumdar
was heading the Company Law Admi-
nistration. He accused the monopolists
to some extent and he deposed before
the Chagla Commission. And the
first thing that Mp. Krishnamachari
did after taking over the Ministry
was to sack Mr. D, L. Mazumdar,
virtually sacked him because he
abolished his department and so on.
He wreaked vengeance against him.

Tae DEPUTY CHAIRMAN: Please
finish.

Smrr BHUPESH GUPTA: 1 am
finishing now. 1 do not want to
quarrel with you on the last day. You
have forced me to do that. The
Members opposite, I regret, have said
many things. Last year when I spoke
against Mr. Morarji Desai I was inter-
rupted. Nobody would listen to me
then. But before the year was out
Mr. Morarji was out. I do not know
when Mr. Krishnamachari will be out.
That shows that I was right. The
Compulsory Deposit Scheme went. It
went under your leadership. We did
not come to scrap it. Today 1 am
speaking in the sincere belief and this
heliet should be shared by all ... .

Sarmr ABID ALI
No, no.

(Maharashtra):

Surr BHUPESH GUPTA: It is not
a party matter. He says ‘no’. I know
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he shares only the American dollars
and nothing else. Now the position
is this . .. ‘

THE DEPUTY CHAIRMAN: That
will do.

Surr BHUPESH GUPTA: 1 put it
in a non-partisan manner. I say, 1
would implore the Congress Members
to reconsider this thing. Today we
cannot ensure planned development
and promote social objectives o~ their
realisation if Mr. T. T. Krishnamachari
of the Chagla Enquiry Commission
fame is allowed to have a free run.
Let Mr. Chagla say whether he is
unsaying what he said against Mr.
Krishnamachari. The Chagla Enquiry
Commission report we cannot forget.
Therefore I say again . .. |

Tue DEPUTY CHAIRMAN: That
will dO, ‘a

Surt BHUPESH GUPTA: 1 ask the
‘Congress Members to read the report
again. Let us not be unjust to our-
eelves. You read the report again
and you will see what according to
a person, now a Cabinet Minister, was
Mr. Krishnamachari, the Finance
Minister . . .

Tue DEPUTY CHAIRMAN: That
will do. I am calling on the next
speaker.

Surt BHUPESH GUPTA: He called
others ‘man-eaters’ but he is the big-
gest of all man-eaters, Indian, Ame-
rican or British . ..

Surt ABID ALI: Listen to the
Chair . ..
(Interruptions.)
Surr BHUPESH GUPTA: Should

that man of the man-eaters be allow-
«d? 1 say it in a figurative sense.
That man-eater has fo be called to
account.

SHrr N. M. LINGAM: I move that
all these insinuations and abuses
should be expunged,
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Sarr BHUPESH GUPTA: No insi-
nuauons.

THE DEPUTY CHAIRMAN: Order,
order. Mr. Sapru.

Surt BHUPESH GUPTA: Mr.
Krishnamachari should be expunged
from the Cabinet,

Surt ABID ALIL: All these irrele-

vant things should be expunged and
also traitors.

Surr P. N. SAPRU: Madam, I
regret very greatly the speech which
my friend Mr. Gupta .

AN Hon. MEMEBER: 1t is very un-
fortunate that you have such a
friend.

Surr P. N. SAPRU: I am very for-
tunate in having him as a friend. I
regret the speech Mr. Gupta has
delivered this morning. I think it is
not fair to attack a Minister in the
language in which he has done. I
know that on an Appropriation Bill
you can talk almost anything that
you like but we have to be careful to
see that we do not abuse the privilege
which is accorded to us by our Rules
so far as Appropriation Bills are
concerned. The statement which Mr,
Gupta made was that we have a tri-
umvirate of three governing this
country. I do not know where he has
got this idea frem. Of course, 1 read
tha daily press and the daily press
occasionally talks of this triumvirate.
I reaa some weeklies. They are
talking of this triumvirate and are
indulging in these speculations re-
garding the future but I do not think
that Member df Parliament should
take their facts from the daily press
or from the weeklies of a doubtful
character. I think we need some evi-
dence to support the view that the
Cabinet is not functioning at all. I
thought that there was collective
responsibility for the Cabinet to the
House of the People and that Mr.
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Krishnamachar: cannot be held solely
responsible for the Budget which has
been presented to this Parliament.

So far as the Budget itseli 1s con-
cerned, I wish to reserve my remarks
on 1t for the discussion on the Finance
Bill. I am not going into the larger
question which this Budget raises but
1 would like to say that a feature of
the economic situation which distresses
one is the high rise n the prices. The
price mechanism is almost getting out
of control and the common man is
very much the sufferer because of this
rise in the prices. I should like,
therefore, in framing our financial
arrangements, to keep the picture of
the common man before us. I should
like the picture of the mother, who
had to feed her babies, or the father,
who has to find shoes for his sons or
fees for their education, who is get-
ting Rs. 100 or Rs. 125 or Rs. 200,
kept in view. Looking at the question
from this broad perspective, I must
say that I have a feeling that we have
been interpreting this democratic
zocialism in a rather narrow sense.
Democratic socialism means socialism
plus democracy. It means the achieve-
ment of socialism by the democratic
process and I wonder if it is realised
that it is not fair to the common man to
finance our plans or finance our
national expenditure by taxes. the
main burden of which falls upon him.
As 1 said, I am reserving my remarks
on the Budget for a future occason
but I think there are some good fea-
tures in the Finance Bill and speak-
ing personally I think it represents a
definite improvement over the Budget
which was presented to us last year, For
one thing, the C.D.S. has gone by the
board. For another thing, the Ex-
penditure-tax has been levied and I
am not sorry that the incidence of
death duty about which I have been
talking in the previous years, is gong
to be as high as 85 per cent. on for-
tunes above Rs. 5 lakhs. What I want
to draw the attention, however, of
the House to certain observations
which the Twentieth Report of the
P.A.C. for the year 1963-64 has made
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on the way that some of our Ambas-~
sador; and staff behave. On page 24
the statement is made:

“Instances of irregular purchase
of car were noticed in the Missions
in Jeddah, Khartoum and Gangtok”.

Why was it so? Why should there
have been any irregular purchase; of
cars? Why could the cars, if they
were wanted, not have been purchased
in the regular manner?

Again on page 36 I find a statement
which gives food for some thought
to us:

“The Committee are unhappy to

note that financial irregularities
have been commtted even by
Ambassadors. In the second case

particularly the Committee fail to
see why the Ambassador, who drew
advances to the extent of Rs. 57,000
in all on two occasions did not
refund forthwith Rs. 7,246 saved by
him out of the first advance of
Rs. 26,667 and Rs. 5,630 saved out of
the second advance of Rs. 29,058.”

And further it says:

“The Committee recommend that
such cases, as soon as they are-
detected . .. ”.

So it is not as if the Ambassador had
brought that case to their notice. The
irregularities were detected by the
Committee and so they say:

“The Committee recommend ‘hat:
such cases, a3 soon as they are
detected, should be brought to the-
notice of the higher guthorities in
the External Affairs Ministry so that
prompt action can be taken. The
Committee would also like to invite
attention in this connection to their
earlier recommendation contained in
para 39 of their 8th Report.”

These observations constitute a zerious
reflection on some of our Ambassadors
and administrators abroad, and I think
on the material before it, the Com-
mittee was justified in making those



4617 Appropriation

observations Qur Ambassadors, as
our Ministers abioad, are getting fair-
1y decent salaries and they are getting
fairly decent aliowances, and they are
occupying positions ot dignity They
are not Ambassadors ot smail coun-
tries who might indulge 1n gold
smuggling They are the Ambassadors
and representatives of a great nation
and they must represent in the lands
to which they are accredited the
best traditions of our country 1 am
sorry that the Public Accounts Com-
mittee should have been forced to
Take these observations about ome
©f our Ambassadors

1n ancther Repor. in. their 18th
Repott tne Public Accounts Corn-
mittee had something to say about the
Delhi Development Authoridy It 18
on page 17 of the Report f

“It being a well-established pio-
cedure that before any schemes are
sanctioned the details as well gs the
estamates of expenditure are pre~
pared and scrutimised the Commit~
tee fail to understand whv the
delavg and difficulties in execution
of the schemes costing Rs 8 crores
cculd not be foreseen by the experts
in the Delhi Develoyment Authority
and tue CPWD, Dbefore the
schemes were sancitoned Since th®
mitial difficulties ar= now bewng
sradually overcome ttey Fcope that
the prog ess of work on th- execu-
t'on of the schemes will now be ac-
celerated ”

1 think thig ts a reflection on our
experts that they were not able to
foresee the difficulties i1n the execu-
tion of these schemes ang an expla-
nat on s needed as to how and why
they came to overlook a matter whieb
they should not have overlooked

Then Madam D-=puty Cha rman 7
would Iike to sav a word about the
administration of justice We need
to mmprove the marchinery for the
adminictration of justice 1n our coun-
tr; but law’s delays are proverbial
and Shekespeare spoke of that in ‘The
Merchant of Venice’ We find in our
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country long delays taking place 1in
the aisposal of cases [ know that our
subord nate courts as also our superior
courts are a very hard working ot
and I know that they do the best they
can to dispose of cases as early as
possible  But the fact of the matter
1s that the number of cases instituted
has gone up and the number of judges
1s not proportionate to the number of
cases instituted But apart from that,
the problem or question which has
often occurred to me 1s whether there
should not be any change 1n the .ys-
tem of recruitment of our judges
whether of the superior courts or of
the sabordinate courts This of
course 1S not the place or the occa-
sion when I should give expresslon
to what has been pa-sing through my
mind But I think the time has come
for us to cohsider seriously, 1n the
light of developments in modern
jurisprudence In other countries, not
only in Britamn, but in other countries
also changes 1n the administration or
judicial procedures which are 1n force
i our courts Our judicial procedures
are based upon certain concepts ot
English lew I was brought up in the
traditiong of English law and I have
very great regard for those traditions
But there are svstems of law oiher
than those which obtain in Britain
which also merit our consideration
There 1. the French contribution 10
law and legal procedure and that too
should be considered bv us with an
onen mind T happened to b= 1n the
Soviet Union m 1962 aid 1 saw
something of their administration of
justice T do not sav that T am an
undiluted admirer of their system of
jurisprudence I rather like to read
the jud~ment, of the older British
Judges or of the vounger British
Judges but I think for pett: cases,
small pettv cases their system of
people’s courts with 5 Judee and two
assessors who have the same function
ag the judge but who are there only
for a vesr while the udge functions
for three vears has something to
rommend 1tself Also there has
been no effort on our part to devise

a system of judicial admintstration
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which in criminal cases at all events
will associate the lay public with it
We had at one time the assessor sys-
tem but we have given up that system
also. We had the jurors in many pro-
vinces for the trial of certain cases
but we have given up the jury sys-
tem and courts are against the jury
system, I cannot understand this
antipathy toward; the jury system. 1
think that we must associate with the
administration of justice the common
man. The common man must be made
to feel that he is an active partici-
paat in the administration of justice
and the value of the jury system 1s
that a man’s liberty and a man’s
honour are matter; on which twelve
jurymen or nine jurymen occupying
respectable positions in life are the
judges. 1 think there is a good deal
to be said for the jury system and
it is not impossible for us to devise
a jury system suited to the genius of
the Indian people. I think we were
in too great a hurry to abolish it. We
should have considered the question
from a broader angle. We should
have considered how jurors work 1n
France and other continental coun-
tries and we should have endeavoured
to find out how the jury system
could be made effective in this coun-
try before abolishing it.

Then again, some of our State
Governments do not understand
clearly what the functions of a supe-
rior court of justice are and there are
movements for transfer of benches of
the High Court to big industrial or
big commercial centres. For example,
in Uttar Pradesh, there is talk of some
of the work of the High Court being
transferred to benches in Lucknow.
Meerut and Agra too are laying
claims to have benches of their own.
I think it will be rather an unfortu-
nate day when our High Courts do
not cease to function as one court. It
is of enormous advantage to have an
integrated court which sits at one
place and which has an able and effi-
cient Bar to assist it.

Madam Deputy Chariman, I do not
wish to take more time of the House
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but before I close I would like to say
that attention should be paid by Gov-
ernment and by Parliament to the
question of public health in this coun-
try. I do not think that you will be
able to improve your public health
unless your sanitation improves and
your villages have clear water. Water
supply in our villages is a disgrace to
this country. There is no system of fil-
tered water in some of our smaller
towns and villages and for much of
the incidence of disease in this country
our sanitary conditions are responsible,
My esteemed friend, Mrs Maya Devi
Chettry, reminds me that there is
scarcity of water in many places. You
find it hard to get water even at rail-
way stations, Another system which
we must visualise for the future is a
system of contributory health services.
Now, we have such a scheme in Delhi.
I am rather glad that it is there be-
cause it helps me to save part of my
money but I do not understand why
the scheme should be limited only to
Government servants or Members of
Parliament. T think it is not right to
discriminate between one section of the
community and another section of the
community. You may start with g re-
gion, T can understand thai, You may
say that you cannot cover the entire
country but start in a particular
region and give free health services or
nearly free health services for the en-
tire population living in that parti-
cular region but toplace Government
servants or Members of Parliament mn
a privileged position is, I think, unfair,
I do not like to use the word ‘socialist’
because I think the word ‘socialism’ is
not understood often by those who talk
about it. I think it is not fair, it is
not just, it is not in accordancc with
our concepts of social justice that a
thing like that should be done.

Tre DEPUTY CHAIRMAN:
two minutes more.

Just

Srrt P. N, SAPRU: This is the last
point, Madam,

We must ensure that we make it pos-
sible for the more talented scientists
in our country to stay in our country.
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I know some young people who have
had brilliant degrees. They nave had
first class degrees at Oxford, Cam-
bridge and other British Universiligs
and American Universities and they
are unwilling to come out to India bs-
cause they have not got facilities whicp
they have in those countries for aq-
vanced study and research. Another
factor is that the pay is small but the
more important factor is that the edy.
cationist in this country, even though
it is our proud privilege to have ap
educationist as our President and it {s
also our proud privilege to have gyg
our Vice-President an educationst, the
fact of the matter is that the edue;
tionists in thig country are not given
the respect which is their due. Thijg
is not in accordance with our tradition
and T think there should be a change
in regard to this.

This is all that I have to say in re-
gard to this matter and I thank yoy
very much for giving me time,

Tue DEPUTY CHAIRMAN: The
Houss, stands adjourned for lunch tiy
230 p.. i

The House then adjournsd
for lunch at one of the
clock,

The House reassembled after lunch
at half past two of the clock THgp
Depury CHAIRMAN in the Chair.

ENQUIRY RE. QUESTION OF PRI.
VILEGE

Surr BHUPESH GUPTA  (Wegt
Bengal): Madam, have you considereq
the privilege motion?

Tae DEPUTY CHAIRMAN: Well, it
is being considered,

Sur1 BHUPESH GUPTA: Today the
House is adjourning. J

|
Tue DEPUTY CHAIRMAN' Mr.
Bhupesh Gupta, I have told you that
I will take time to consider that
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motion. I am not able to say any-
thing just now.

f

THE APPROPRIATION BILL, 1964—
continuded.

Seri DAHYABHAI V. PATEL:
{Gujarat): Madam Deputy Chairman,
I was hoping that, in the interval that
we had, tempers would have cooled
down and we would meet in a calmer
atmosphere, in ap atmosphere in which
we can discuss the problems facing
this Hou e calmly and quietly. 1 hope
no attempt will be made to restore the
unfortunate situation that wag there in
this House during the earlier part of
the session.

Madam, this is supposed to be a
House of Elders and Elders might set
an example to the other House in the
decorum to be observed and the man-
ner in which Members of the House
should behave. It is very rarely
that such things, as happened here this
morning, happen in any parliamentary
democracy. They have been very
rare in this House and I hope, Madam,
that we will not have any recurrence
of such incidents again. I would
appeal to hon. Members of the House
to help the Chair in preserving the
dignity of this House and particularly
the dignity of the Chair. I[ Membcrs
do not co-operate in preserving the -
dignity of the Chair how can the
Chair preserve order in the House? 1
hope all sections of the House will co-
operate in this.

Madam. we have before us the
Avpropriation Bill toda». We have
diccussed the Budget only a few days
ago. The Appropriation Bill may
very well be called. The Misappro-
priation Bill because it is for expen-
diture which theugh not approved by -
the Budget by jugglisg of figures the
executive or the Minmstry is able to

get sanctioned and approved  post—
facto.
Drwan CHAMAN LALL: Post

factum. -



